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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

N E W D E L H I
• «

i

O.A. No. 1335/93
T.A. No.

DATE OF DECISION 301-8-1993

Dr.SurinJer Kumar Shaxroa Petitioner

MS Bel a Maheshwari Advocate for the Petitioner(s)

Versus

Delhi Admn.8. Ore; thmngh Respondent
Chief Sgc retary, Delhi Adnn. . , ^ j / x *

Sh.B Oherni , pm xy noun sel Advocate for the Respondent(s)
for 3h,D.K.Shsrma #

CORAM

The Hon'ble Mr. I .K.Rasgot ra, Member (a)

The Hon'ble Mr. B.3. Hegde, Member (J)

1, Whether Reporters of local papers may be allowed to see the Judgement ?
^ ' 2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGE ./eNT (ORAL)

(DELI \£RED BY 3H. I.K.RaSGCTRn ,MiivBca( A)

Vfe have heard the learned counsel for the

k
petitioner RU'̂ .Bela Maheshwari and 3h,o,3, Oberoi,proxy

Counsel for Sh, D.K»3harnia, counsel for the respondents.

Responfjents have filed counter affidavit. In para 5(b) of the

counter affidavit it has been stated that the " experience

certificate issued to him after completion of his tenure shows

that his service as adhoc period has also been counted as on

regul ar basis".
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5r» para 5(f) of the counter affidavit it h
as

been -urther iterated that he had been issued

experience certificate on his completion at par

with other regular Senior residents aid he would

be eligible to make any application for appointment

as Assistant Professor/Specialist.

Jh the above view of the matter, respon^den
ts

have provided the reliefs prayed for in the O.A*

In view of the explanation given by the respondents

nothing survives in the O.A. Accordingly the OA is

disposed of as above. No costs.

(B.S. HdGDc)
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